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IN THE COURT OF ADDL. DIST. & SESSIONS JUDGE

HOJAI, SANKARDEV NAGAR.

T.S.(D)13/2016

Sri. Shyamal Das …… 1st Petitioner 

Smt. Namita Das …… 2nd Petitioner  

Present : 
Sri M. Kalita, A.J.S.
Addl. Dist. & Sessions Judge
Hojai, Sankardev Nagar.

Ld. Advocate for the 1st Petitioner: Sarif Uddin Ahmed. 

                       Ld. Advocate for the 2nd Petitioner: Mubarak Hussain. 

                       Evidence given on: 30/01/2017

                       Argument heard on: 06/02/2017

                       Judgment delivered on: 06/02/2017

             Judgment 

1. This is the petition submitted by the petitioners Sri. Shyamal Das  and 

Smt. Namita Das who are the husband and wife of each other. The 

petitioners have filed this petition u/s 13 (B) of Hindu Marriage Act by 
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praying  for  dissolution  of  their  marriage  by  decree  of  divorce  on 

mutual consent.  

2. As  reflected  in  the  petition  the  petitioners’  case  is  that  they  got 

married each other  on  13/05/2003 by following Hindu Rites  and 

Customs at Lanka and after marriage both of them started to live as 

husband and wife at the residence of petitioner No. 1at Tiniali Bazar 

under Lanka P.S. and both the parties had continued their conjugal 

life.  But  subsequently,  the  disputes  arose  among  them  due  to 

misunderstanding. The petitioner No. 2 also filed some other cases 

against the Petitioner No.1. So they could not live together for long 

time. Ultimately their matrimonial ties completely broken down. Both 

the petitioners have been living separately since more than two years 

and have decided to go for divorce on mutual consent on payment of 

Rs.  200000/-  as  permanent  alimony  as  there  is  no  chance  for 

reconciliation  in  future.  So  they  have  mutually  agreed  to  live 

separately. 

3. After giving statutory period of 6 months, this case record is put up. In 

the written evidence submitted by both the petitioners, they have also 

stated that they are living separately since more than two years at 

their respective parental houses. They have no other alternative but to 

go for dissolution of marriage on mutual divorce. Because there is no 

chance  for  restoring  the  conjugal  life  due  to  appearance  of 

temperamental disparity between them. The children are living with 

the petitioner No. 1.
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4. After going through the contents of the petition and after meticulous 

examination of evidence of the petitioners it is found that as they are 

not agreed to live together and their marital tie have already broken 

irretrievably  so,  they  are  entitled  to  decree  of  divorce  by  way  of 

mutual consent as they are living separately for more than two years. 

Both of them have filed the petition u/s 13(B) of Hindu Marriage Act 

for decree of divorce by mutual consent. So, the prayer is allowed.  

         The suit is accordingly decreed on mutual divorce. 

         Prepared the decree accordingly.       

     Hence, the suit is disposed off.   

   The judgment is given under my hand and seal of this Court on 
this 6th day of February, 2017.

Dictated & corrected by

 

(Sri. M. Kalita)

Addl. Dist. & Sessions Judge,

Hojai, Sankardev Nagar.

Sri. M. Kalita,

Addl. Dist. & Sessions Judge,
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Hojai, Sankardev Nagar.
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